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Amendment in the Urban Land
Ceiling Act

1372. DR. (SHRIMATI) NAJMA

HEPTULLA: Will the Minister of

-WORKS AND HOUSING be
pleased to state:

(a) whether the expert group
set up by Government to suggest
amendments in the Urban Land

Ceilings Act has submitted its

report;

(b) if so, whether Government
have taken a decision in regard

_to the amendments to be made in

the Act in-the light of the recom-
mendaions of the Experts Group;
and

(c) if not, what are the reasons.

for the delay and by when Gov-
ernment propose to bring forward
the amending legislation?

——

THE MINISTER OF PARLIA~ .

MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH):
(a) Yes, Sir.

~(b) and (c) The proposal for
amending -the Act is still in pro-
cess and the amending Bill will
be introduced as soon as the
r:eiquisite formalities are complet-
ed, B
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